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CHHATI'ISGARH ADHINTYAM, 2002
( No. 30 of 2002)

' CHBATTISGARH LOK AAYOG ADHINIYAM, 2002

_ An Act to make provisions for the appointnieﬂt and functions of
certain authorities for the inquiry imto specific information of
miscosiduct or complaint against certa.m ‘Public Servants and for the

Be it enﬁc’ted_by the C}lhattngarh Lf:éislatiﬁe As‘sembljl in the
Fxfty Thlrd year of the Repubhc of India as follows :-
1.- Shon trt!e extent and’ commencement - ( 1) This Adhlmyam may be
called the Chhamsgarh Lok Aayog Adhlmyam, 2002 { No. 30 of 2002)
(2) It extends to the whole State of Chhhamsgarh '
(3) It shall come. n to t‘orcc fiom the date oF ms pubhcat:on in tha Chhamsgarh‘

-

Gazcttc o o L

C 2. Def nitions: - Unie.Ss the conte*ct otherwzse requ:res‘ in thls Adhmlyam

{(a) “Actlon ‘means. any action mcludmg admrmstmnve actlon laken by: wa}' of .

de:clsmn recommendau-cm or finding or 1in any- other manner and mcludes wz!ﬁ;l

n:66. am and.all ot.her cxprcssmns relatmg w such amm;mhaﬂ,be
construed accordmgly-,' ' o '
(b) “competent autharity”, means - _
(i) in the case of a Mlnlster other than the Chief M:mster the Ch:cf Minister
of Chhattisgarh; ' '
. (ii) in the case of the Chief Minister or a Member of the State Leg[slature
the Govemor of Chhattisgarh;
(iii} in the case of an officer of the All India Serv:ces, the Chief Mlnlster
(iv) 1o the case of a Govemment scrvanl. other then 2 member of Lhe All
ndia Servicas, the appointing authority o f suciz Govermmaem servany;
(v) in the case of any other public servant, such authority as may be

prescribed by the Govemment,
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{c) “corruption” inchudss 2nything made punishabie under Chapter IX of the Indiac
Penal Code (Central Act No. 45 of 1360) or under the Prevcmmn of Corruption - "l
Act, 1988 (Central Act No. 49 of 1988); _

(d) “Govemment servant” means a perscm who is 2 member of the All India
Scwxces allocated under the All India Services Rules to-the State: of Chhat‘tlsgarh or
a person who is a member of the civil services of the State of Chhattlsgarh or who

_ holds a cwﬂ post or is serving in connectlon with the affairs of the State of
Chhattisgach, and . mcfudcs any such_person whose semces are temporanly placed -

~ at the dlsposal of the Govemmcnt of India, thé Government- of another State, 2

local. authorlty or any person whether mcorporated ot ot and also any persons -
the service of'a local or othsr avthority in Chhamsgarh S
. (e) “Local Authority” rneans and includes a parchayat at the wllagc .lanpad or
District levels: constttuted under the Chhamsgarh Pasichayat Raj Adhiniyam, 1993
(Act No.. 1 of 1994), a _Mun_lclpal Corpotation cons_t1t_uted under:the Chhattisgarh
. Municipal Corpc_nratiori Act, 1956 (Act No. 23 of 195 6), a Nagar Panchayat or a
.-Na“garl Palika ;oqs;iﬁ;ted under the Chhatiisgarh Municipaliiieﬁ Act; 1961 (Act No.
: 3-";' of 1961j and any; other' area de’velbpmenf authority. by whatever\:name called,
) cor‘lstltuted under an Act of the Chhatnsgarh Legisiative Assemb{y, |

() “Lok Aavog" .means the Cormmss:on consnmted undar sub section {1) of
Section 3 of this Adhlmyam )
() Mmlster” means 2 member of the Council of Mmlsters fot the State of
Ej;.i jsgar.h t; t?hagqy_gz ?g‘amc: 1c.alled thams lomrﬂiuﬂ()hief*?vhm:;tcr,aMmlster, - ) ‘1

._‘ot' State, Deputy Mmtster Pa.r"hamemary Secrelary Or any ofﬁce equatcd '

in status to that of a Minister; . :
(h) “misconduct” by a public servant means and in¢ludes that such public scrvant -
' (i) has abuscd his posatmn as such publlc servant to obtain any gain or
favour to hlmself or to any other person or to cause undue harm or herdship ' 1
to-any. ot.her person | |
(i) has actuated in the discharge of his functions as such public servant by
personal interest or Tnproper or Cormupl mouves,

(iii) has indulged: in corruption, undue favour, nepotism or lack of integrity é

in his capacity as such public scrvant,




(w) is in possesswn of pecum

his known sources of income

" neld by public ser_vant personally or by any member

other p'érson o his-behalf;

ary ! resources or ptoperty disproportionate to .

d such gec..mm"-‘ resources- or propetty ! is -

of his famlly or by’ any

(1) “Pubhc Servant” shall mean and igclude a person who 15 -

(i) the Ch1ef Mlmster, -

| (i) a Mmlstcr, ,
' ',.(1 11) d Member “of the Le glslatwe Assemb ly of

| '(w)_,z_l Govemment serVant, B
(v) the Chhifperson and the Vlce Chalrperson
a member ofa Iocal authomy in the State ora
_‘estabhshed by, or. under/any 1aw of the S
- operatwe society, or a Govcmment company

617 of the Cornpames Act, 1956 (Central Act

s Corporataons 0T Boards, as thc Govermnent may,
a:ds by nmlﬁcatlon from time .

. * " financial :mnterests in’ 5uch Corporatlons of Bo
to time, spbcify,' . _
(vi) 4 member of a commltlee or Boatd

statutory or non:-statutory constltutcd by the Govc

(vu) a person in the servuce ot pay oE—

r- ;‘-.i-'::l,lts_.j,.,-p-.‘,‘,:.“

established by or under a State or 2 C

' {f:b)-a‘stamtc:ry body ot a Corporatmn (no
entral Act, Dwned or-conuoﬂcd :

thd State of Chhattisgarh, -

{oy whatever pame ealied), 01

statutory body.or Corporation g

tate Legislature mcludmg a co-

‘within the meaning of section
No. 1 of 1956) and such other

having regard to ns

~

or Authonty' or Corpdratton,
mment of Chhattlsgarh

: '--__'.,:::"{_-:-':_i‘x'-._-'_ K k“ R

by the quemment of Chhamsgarh and ariy othet Board oOr

Corporation as the quemment may, havm

) regard 10 its financial

' mtetests theréin, ! noufy Erom time to time,

' (r.c) a company reglstered under the

Act No. 1 of 1956) in which nat less thi
. peid up share capttal s neld by th

Chhattisgash or any company which 1

cowmpany.

Companies' Act, 1956 (Central

t bemg a loval aut.honty) o

an fifty one percent. of the
e State Government of

is a _s'ubsi_diarj of such
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‘(dd) a society registered or deemed to have been registered under the
relevant Act of the State Legislature and subject to the control of the
. Government of Chhaltisgarh, -
(ee) a cooperative saciety, ] .
{ff)a Umversny created or deemed to have been created under the
Chhattisgarh Vlshva Vidyalaya Adhlmyam 1973 (Act No. 22 ef
1973);

behalf of the Lok Aayog with other pe_rﬁons or bodies.

purpose of condﬁcting inquiries in accordance with- the provisions of this
Adhiniyam. : - -

(2) The Lok Aayog shall consist of one ot more members, of whom one sha]‘l be the
Pramukh Lokayukt, and if there be more members, the Others shall be known as
Lokayukt, - - |

(3) The Pramukh Lokayulct shall be a person who has.been a Judge ofa ngh Court
or has held a judicial office ligher than that of a Judge of a High Court.

(4) Lokayukt shalt be a person with experience in~administrative and quasi-judicial
'.;Iﬁ’é’tiaicir the Chicf’ Setret‘ary to7ary State Government in‘India. .
Prowded that ‘the Pramukh Lokayukt, and where a vacancy arises in the
office of the Ptamukh- Lokayukt the senioreemost Lokayukt, shall have
administrative control aver the-affairs of the Lok Aayog.

5) Govemor shali, by warrant under his hand and seal, -appoint the Pramukh
kayukt and Lokayukt, on the advice of the Chief Minister wha shall consuit the
f Justice of the High Court of Chhattisgarh and the Speaker of the Chhattisgarh
lative Assembly.

Every person appointed as the Pamukh Lokayukt or as a Lokayuki shaij,

entering upon his office, take and subscribe before the Governor, or some

: -(j) “Secretary of the Lok Aayog” means a person appoinied and so designated to -

serve as an officer autharized to enter into communication or comespondence on -

3. Constitution of Lok Aayog:- (I) There shall be a Lok Aayog for the

matters, and shall have functioned at the level of'a Secretary te the Govemment of

{
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person appointed in that behalf by him, an oath of affirmation in the form set out

for the purpose in the First Schcdu[c

- (N The Pramukh Loka)n.l}d or a Lokayukt shall not hold any other office of trust of

praﬁt or be connected with any political part:,r Or carTy on any “business or pract1ce

any professwn or hold any post in any soctety, mcludmg any co- opemtwe society,

- trust,. or any Iocal authonty, of mcmbershnp of the Leg:slanve Assembly of any

- State or of thc Parhament

* 4. Term of Ofi‘ce of members and otﬁer conditions of service'(l) Every hcrs.’on

. vac:éncy » T - AN e R ads D0 L Ty e

appomzcd as & merber of Lok Aaypg ‘shall hold office for a term of five years from -
"-the’ datc on ‘which he ‘enters .upen I'us off ce and shal[ :not_ be ehgible for e~

appom!mcnt thereafter;
Prondcd that-

'(a) ‘he may, by wntmg under hlS ‘hand addressed to the Governor, .

' "resign his office and such reSIgnatlon shall take effect as soon as it is

tendered; - ' S

" (b) he may be removed from office in. the’ manner specified in :

o -Sm:non 5 of this: Adhiniyam. )
(2) No proceedmgs ‘of the Lok Aayog shall be invalid only on accuunt of any
vacaicy in’ the offi ce of the Pramukh Lokayukt or of a Lokaywukt.
(3) A vacancy Dccumng in the office of the Premikh: Lokayukt shall be ﬁlled in as

soon as posmbie but not Jater than six months from. the. date of occurrence of such

' !-(4} ‘On-ceasing. to- hoid: office;. the-Pramukh Loka;,ukt and Lokayukt shall be
* ineligiblé for further employment under the Govemment of Chhattisgarh or for any

employment under -or in any cooperative society, Government company, or

Corporation or locat authority in the Stateof Chhattisgarh.

(5) There shali be pald to the Pramukh Lokayukts.and Lokdyukt such salaries as

are specnﬁed in the Secund Schedulc B _ _
(6) The allowana;s’ and. pension payable to, and othe.r conditions of service of

Pramuki: Lok=yuk: and Lokavuks shall be such as may be prescribed :
Provided that —

. . . ' . o L : . hxs A
. L = AT N P Sl DT LR e R ¥ e LT s e A
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'(8) in prescribing the allowances and pension payable to and other

conditions of service of the Pramukh Lokayukt or Lokayukt, regard
shall be had to the allowances and pensions payable to and other
conditions of service enjoyed by him in the last office held prior to
appomtmenl as Pramukh Lokayukt or Lokayitkt-as the- case may be;

()] the allowances and pcnsmn payable-to and _other conditions of
sérvice of the Pramukh -Lel'éayukt-ér_' a Lokayukt shall ot be varied
0. his disadvantage after appoinitment under tﬁis Adhiniyam.

: 5. Removal of Pramukh Lokayukt and Lokayukt:- (1) The Pramukh Lskaynkt

or a Lokayukt shall not.be removed from his office except by an order of the
Governor passed afler an address by the _'-Chhattis_gé:h Legislative. Assemb'lj}
supported by a majority of the total rheml_:iershié of the Ll,egisietive:Ass'emny"'and

by a majority of not, less than two-thirds of the meinbers thereof present and voting,

has been presented to the Governor in the. sa.me sessron for. such removal on the

ground of proven misbehaviour or incapacity.

. (2) The procedure for the presentation.of an_ address and: for the iﬁQuiry and jjraof '

of the -mlsbehawour or incapacity of the Pramukh Lokayukt and Lokayukt under
sub-secnon ) shaIl be as proyided in the Judges (Inquiry) Act, 1968 (Act No 51

' of 1968), m relation to the removal of a Judge and accordmuly, the prowsxons of

tl'us Adhm:yam shall _subject to neccssary modifications apply in relation -to- “the’
removal of Pmmukh Lokayukt and Lokayukt as they apply in relation- to the

removal of a Judge.

O L v s _ ST _:-'u-, . '~'{_-'r. ;1-;::—.‘;3';:.-,'.-'-3' o e

e i,_ R R

o j6 Matters that may be enquxred mto by Lok Aa.yog Subject to the prowswns

of thlS Adhmlyam ‘upon recemng specific mformatlon of misconduct or a .

complamt agamst the Chief Minister, a Minister or any. other public servant, the

Lok Aayog may proceed to inquire into the matter contained-therein.

7. Matters not subject to lnquln (1) Except hemmaﬂer provided, Lok Aayog

shall not conduct any inquiry - .under this . Adhiniyam in the case of complamt in
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the complamt wnthm the, period qpecxt’ed in that clause.

respect of any action if such action relates to any matier specified in the Third

' Schedule; o

(2) Lok Aayog shall not 1nqu1re mlo any action :-.
(a) in resPect of. whlch a formal and publlc 1nqu1ry has been ordered under
the Pubhc Servants ( [nqumes) Act, 1950 (Act No. 37 of 1950), or
- (b) in respect of a matter which has been referred for enqun:y under the
Commlssmns of Inqurry Act, 1952 (Act No. 60 of 1952). '

(3) Lok Aayog shall not mqu1re.1nto any complaint :-

(a) ifit is made after the explry of twelve months from the date on which the

" action complained against becomes k'nown to the complamant '
{b) if it is. made after the exprry of five years from the date on whlch the
action complamed against is alleged to have taken place : '
Provlded ‘that Lok Aayog may. enteriain a complamt ‘referred to in

clause (), 1f the complainant s satisfies it-that he had sufficient cause for not making

(4) Nothing in- thls Adhlmyam shall be- construed as empowenng the Lok Aayog io
questlo.n any- ﬁdmmlstratwe action fnvolving the exercise of 2 dlscrenon, except '
where itis sat:sfied that the elements involved in the exercise of the discret:mn are
absent to -such an extent that the drscrenon can not be regarded as havitig_'be'en-_
properly exe_rc1sed. ' A

o8 8 Brtms:ons relatmg to - complamts NEY E\réry-com;—)l:aint involving -2

mlsconduct “shiall be made in such form as may be prescribed and shall be.
accompanied by a deposit of two hundred and fifty rupees, and the complainant .
shall swear in affidavit in such form as may be prescribed before a member or any
officer authorized by the Lok Aayog in this behalf.

(2) Nolw:thstandmg anything conlained in this Adhiniyam, every person who wilfully
or malicipusly-makes any false complaint under this adhiniyam may be on coaviction, shall
be punished with rigorous imprisonment which may extend to two years or with fine which
may extend (o ten thousand rupees or with both and the court may order that ont of thé
amount of fine, such sur as it may deem fit be paid by way of compensalion to the person
against whom such complaiot was made. -
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~ Provided that no court shall take cognisance of an offence punishable under
this Section except ou 2 complaint made by or under the authority of the Lok
Aayog. N : -

Provided further that, the complaint made under the signature of the
.Seéretary and seal of the Lok Aayog shell be sufficient as the authority of the Lok
Aayog. and Lhe evidence of members of the Lok Aayog shall not be necessary for
the purpose

9. Prpcedure in respest of inquiriés:- The Lok Aayog shall in cases to be
conducted before it decide: the procedure to be followed for making the inquiry,

and in 50 doing cnsure that the principles of natural justice are satisfied.

10. Evidence:- (1) Subject to tiie provisions of tlAais' Séctio’n, for the purpose of any
' inquiry under this Adhiniyam, including a preliminary inguity, if any, the Lok
Aayog may requirc any public servant or any othcr person who in its opinion i
able to furnish mfomat:on or produce documents relevant to the inquiry, to furnish

any. such mforrnatmn, or to produce any such document

wotee o9, &R 2 TR 2002 610 (30)
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(2) For the purposc . of any such-inquiry mcludmg a preliminary -inquiry, if any,

befo"a such inquiry, the Lok Aayog Sha” have all the powers of a civii court while .

trying a suit under the Gode of Civil Procedurc 1908 (Act No. 5 of 1908), in
respect of the following matters, namely,
(a) summoning and enforcing the atteadance of any pérson and exarnining
him on oath, o '
. (b) requ:r;ng thc dlscovery and productlon ot aiy document,
(c) receiving evidence on affidavits, - - _
(d) requisitioning any publir:. record or copy thereof from any court or
;)ﬂica, _
(e) issuing commission for the examination of witmesses and documents,

(f) such other matters-, as may be i;-rescribed.
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| : (3) Any prog:eedfng before the Lok Aayog shall be deemed to be a judicial
/ procee’ding withia the méaning of section L93_and sect,idn 22_3 of the Indian Penal

Code, 1860 (Act No. 45 of 1860).
(4) Subject to the provisions of sub-sectton (5%, no pubhc servant shall be entitled,

: in relation to any inquiry under this Adhiniyem, to any pnw]ege in respect of the

§ production of documents or the giving of evidence before the Lok Aayog. |
(5) No person shall be required.or authorized- by virtue of this Adhiniyam, to -

! i <o

ﬁmish any such information ot to answer any such question or to produce so much

i -_.>‘: i

of anydocumems - .
(2) as mlght pre_;udnce the securlry ot'the State, or
(t) as mlght ‘involve the dlsc_losu:e of prowediﬁgs_.of the Councii of
I\a{ini;ters of the State Government; - .
_ E)_(pl.anation: - _i’br the purposes of thi$ ".'sub-s:g:tion, a certificate.
issued by a Scicrétary to the State GoVerhmént stating that any infoi'lﬁatioﬁ

answer or pomon of a document 1 is- -of the nature specified in clause (a) or

T ==

, clause-(b) shall be blndmg and conclusive.
_(6) Subject to the provlslons of sub—secucn (4}, {10 person shall be compelled for
the pupose of i mquuy under this. Adhm:yam to give any evidence or produce any

' document wh:ch he cou]d a0t be compelled to gwe or produce in proceeding

o

" before a court.
L Reports of Lok Aayog:- (1} If aﬁcr_?n'quiry of any action in respect of which a
'--s;‘?mplainqu};gs:_égjri; fgceiq‘ec;-lhe:Lok Aayog is of the opinion that the complaint is

establisheﬂ, it shall by a report in writing, communicate its findings and

recommendations along with the relevant documents and other evidence to-the

competent authority.
Explanation: - Opinion of Lok Aayog in relation to any complaint, including -

a decision, report, finding or conclusion thereon, means the opinion of the majority

of its members.
) The competent authority shall examnine the report forwarded to it under sub-

[ section (1) and intimate to the Lok Aayog within three months of the date of receipt

ol the report, the action taken or proposed to be taken thereon.
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(3) If the Lok Aayog is satisfied with the action taken or proposed to be Lakén on its
rccommendations, it shall close the case under information to the complainant, the
public servant and the competent authority, and if in any case the Lok Aayog is of
the opinion that the case so dcserves, it may make a special report upon the case 1o
the Govemnor and also inform the complamant. oo
(4) The Lok Aayog shall present to the Govemor, annually, a consohdated report
on.the pcrformancc of its functions under thns Adhmxyam
(5} If in any special report under sub-vecnon (3) o1 the annual report Under sub-
secfion (4), any adverse commient is made against any publlc servant, such teport
. shall also contain the substance of the defence adduced by such pubhc servart and
the comment made thereon by or on behalf. ot‘ thc Sr.ate Govemment or the relevant .
<competent authonty, as thc case. may bc ’
(6) On receipt of a spec:al report under sub-scction (3) or the annual report under
sub-section (4), the Governor shall cause a copy thereof together with an
== 'explanatofy metﬁorandum to be laid before the State Legis'lati\{e-Assémbly.
‘ ('f) Subject fo the prdvisions of Section 9.of l.hjs Adhiﬁiyam the Lok-Aayog may at
its discretion make available from.time to time and in such manner and to.such
-persons as it may deem appropriate, the substance of cases closed or -otherwise
. disposed of ‘by it Whlch may in its opmlon be of general pubhc academic or

. profesamnal mterest

12_. Reports in respect of the Chief Minister:- (1) The Lok Aa&og shall send its
report in respei:t of a cofnplaint agairist the Chief . Minister wit.h its
recommcndatlons to the Governor, who shall take such acl:on thcrcupon. as he may
.-.'.dcem f'tor expf.'djent ‘ S R ' '
(2) The report of the.Lok Aayog shall, alOng with the order passed by the Govemor

under sub-section (1), be laid before the State Legislative Assembly.

13. Staff of Lok Aayog:- (1) There shall be a Secretary of the Lok Aayog, who
shall assist the Lok Aayog in the discharge of its functions under this Adhiniyam.

(2) There shall be such other officers and emiployess under the Secretary of ;che Lok
Aayog as may be provided in the rules framed under this Adhiniyam.
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(3) Pramukh Lokayukt shall have such administrative powers as shall be prescribed in con-
sultation with him, for the purposc of enabling him to exercise administrative ooptml over
all oﬂicers and other employees who may be appnmted under the Lok Aayog.

(4) The salanes, allowances and other conditions of service of the Secretary of the
Lok Aayog and other officers and employees who may be appomted under sub-

sechon (2) shall bc such as may be prcscnbed in consultatmn wn:h the Pramukh

Lokayukt.

’ (5) Without pre_;udlce o the prowsmns of sub-scctlon { l) the Lok Aayog ma}', for

: __mqmry by the Lok Aayog, members cof its staff or a person or agency whose

the plu"pose of conductmg inquities under this Adhiniyam, utilize the services of -
(a) en mvestlgatmg agency appomle:d by the State Govcmment for the Lok
_ 'Aayog, or _
_- I(b) any officer or mvestlgatmg agency of the State or Central Govemment
mth the concurrence of that Govemment, or - *

(c) any other person or agency

14, Secrecy ol' Informatlon (1) Any mformatmn obtained in the- course of an

services are ut!llZed by the Lok Aayog for conductmg mqumes m respect of any

camplaint, and any evidence recorded or collected in connection with such

information shall be treated as conﬁdential

(2) Nothmg in sub—scctlon (l) shall appl:,r to the dlsclosure of mfomanon or

-'parncula.rs =

(a) for pUrpose of the cnqulry orin a.ny report to be made thercon or for any

action or proceedmgs to be taken on such rcport, or

"(hihr purposes of any proceeding for an offence under the Ofﬁmal Secrets

Act, 1923 {ActNo. 19 of 1923), or any offence of giving of fabricating false
evidence under the Indian Penal Code or for the purpose of any proceedings
under Section 15 of this Adhiniyam, or - ‘ -
(e) for such other purposes as may be prescribed.

(3) An officer or other authority prescribed in this behalf may give notice in writing

to the Lok Aayog with respect to any document or information specified in the
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notice or any class of documents so specified, that in the opinion of the State
Government the disclosure of the documenrs ot information of documents, or
information of that class so specmed would be contrary to publxc interest; and
where such notice is given,: nothmg in this Adhiniyam shall be construed as
authorizing or requiring the Pramukh Lokayukt or a Lokayukt or any member of
the staff of Lok Aayog to commaunjcate to any person any document or information

. specified in the notice or any docurment or information of a class so specified.

1 S.IProtectiun:— No suit, prosecution or other legil- proceedings shall lie againsf the
Lok Aayog, the Pramukh Lokaﬁkt a Lokﬁyﬁt ‘or against any officer, employee;

agency or person referred to in Sectzon 13 in respect of anyth:ng which is in good

faith done or intended to be de' ‘& under this Adhiniyam. :

16. Lok'Aayog to make suggestions:- The Lok Aaycg, if in the dischafge of its

functions under this Adhiniyam, notices & practice or procedure which in its:

opinion affords an opportunity for corruption or mal-administration, it may bring to
the notice of the Government and may suggest such improvement in the said

practice or procedure as it may deen fit.

17. Pdwei" fo ;_na_ke rules:- (1) The State Govemfnént may, by notification, make
rules for tjlle purpose of carrying into effect the provisions of this; Afdhi_niyém.

(2) All rules 'r;1ade under this Section shall be laid on'the table of the Legislative
Assembly. ' ) | ' '

18. Remo‘ral of doubts:- For the removal of doubts it is hereby declared thax
o nothmg in’ ‘this Adtihiyara shall be consn:ued to authonze the Lok Aayog to enquire
into acomplamt against :- '
(a) any member of the judicial scrvicé who is under the administrative
control of the High Court of Chhatrisgarh under Article 235 of the
Constitution of India, ' '
(b) the Chairman or a member of the State Public Service Commission,

(f) the Chief Electoral Officer of Chhattisgarh,
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(g) any member of the Secretariat staff of the Chhattisgarh Legislative

Assembly,
(h) any member of thc staff of the Governor’s secretariat.

19. Saving:- The prov1510ns of this Adhtmyam shall be in add:llon 10 lhe

provisions of any other enactment or any rule of law under which_any remedy by

way of appeal, revision, review or in any other manner is available to a person
B - making a complaint under this Adhmlyam in respect of any action, and nothing in _

this Adhiniyam shall_Timit ot affect the right of sich person to-avail of such

- remedy. .

20. Repeal of  Act No. 37 of 1981 snd prohibitien to euterfain complaints
disposed of prfor to the commencement kof this A'dhiniyam = (1) The B .
Chhattlsgarh Lokayukta Evam Up Lokayukta Adhlmyam 1981 (Act No. 37 of o
1981, adopted vide Notlﬁcatton No. F-8-1/2001/1/6 dated 8th October, 2001) is
; .hereby rcpealed i
I " Provided that all actmns taken under the prowsmns of the Chhattisgarh Lok -
] _ Aayog Adhyadesh, 2002 shall be decmcd to have bccn taken under ll-us Adhmlyam
(2) All complaints relatmg to the affairs of the State of Chhattisgarh pcndmg .
| before the Lokayukla or Up Lokayukta under Act No. 37 of 1981 referred to in
_ ‘ _ sub- sectlon (1 1mmedlately before the commencement of this Adhmlyam shall, on
commencement stand transferred t6 the Lok Aayog, and shall thereupon be
. ' ‘disposed of by the Lok Aayog as if the same were complaints entertained by it

. [‘-,-‘_ ) - " undex this Adhlmyam D P T _ _
= - 3): Np comiplaint dlsposed by the Lokayukta or lhc Up Lokayukia ‘under Act. No.

37 of 1981 referred to in sub-section (1}, prlor to the commencement pf ihls_'
Adhiniyam, shall be entertained by 1ﬁc Lok Aayog under this Adhiniyam : ‘ -

Provided that the Lok Aayog may, if it considers it necessary to do so to
meet the ends of justice, enquire into any complaint relating to the affairs of the
State of Chhattisgarh finally disposed off under Act No. 37 of 1981 referred to in
sub-section (1) within a period of two years prior to the comm_e_nqg’mcnt of this

- | Adhiniyam.
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THE FIRST SCHEDULE
[See Section 3 (6)}

-..having been appointed Pramukh Lokayukt / Lokayukt do

swear in the name of Gad / solemnly affitm that I will bear faith and allegiance to
the Constitution of India as by law established, and ['will duly and ﬁlithfully and to
the best of my abxhty, knowledge and judgment perform the duUes of my office

w1thout fear or i'avour affectlon or lll-wﬂl
. 0- ‘,

'I'HE SECOND SCHEDULE
[See Sectlon 4[5)] B

1. Afler appcintment, there shall be paid to the Pramukh Lokaniki, in respect of

time spent on actual service, salary plus such perquisites and allowances as are

payable to :-
appomted from among pcrsons who havc hcld the office of a Judge of thc Supreme

A J'udge of the Suprenie Court of india,' in case th¢ Pramukh Lokayukt is
0 c-asgn\ﬂte;‘ Rramukh%:gka,yuk,t Ay ;appo inted

Cour't, )
,.(:19 A ChleEJustlce. of : '-Htgh Court, -ifyic
' ﬁ:ﬂm amongst persons wha ﬁavé held the ofﬁce ofa ChzeTJust[cc ofa H:gh Couut,

(i) A Judge of a Hngh Court, in case the Pramukh Lokayukt is appointed from

amongst perséus who have held the office of 2 Judge of a High Court
Provided that his salary in rfespect of service as the Pramukh Lokayukt shall

beeduced - )
(a.) by the amoqnt of pension (other than a disability pension) in respect of any

previous service be:ng drawn by him, and

[ 'fllr»f:‘ i
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(b) if he has before appointment as the Prarmukh Lok'ayukt received in Heu of a
portion of the pension due to him the commuted value thereof, by the amount of

that pértion of the pension, and
{c) if he has, before such appomtment,«reccwed a retlrement gratu;ty in respect of

such previous service, by the pensxon equivalent of that gratuity.

2. After appointment, there shall be paid to a Lokayukt, in respect of time speht on

actual service, salazj‘r plus such perquisites and allowances as are payable to -

(i) A Secretary to thé Covemment of India in case the Lokayukt is appointed &om
amongst the Secretaries t0 the Goyemmient of India, ‘ .
(i) A person who has held any pest under the Central or State Government in India -
carrying a scale of pay which is not less than thal of a Secretary to Government of
India in case the Lokayukt is appointed from amongst persons holding such posts, |
Provided'that, ifa Ldkayi.lkt at the timie of his ﬁppointmeﬁt is in receipt of a

‘pension (other than a disability pensmn) in respect of any previous service under

" the Gowzmment of India or under the Govemment of a State in [ﬂdla his salary-in

- re_spect of sérvice as the Lolcay'ul_cl, shail be reduced-

N , (2) by the amoufit of that pension, and
‘ (b) if he has, before such appolatrent received in lieu of a portion of the pension

due t¢ him in-res;ﬁec_t of such previous service the commuted value thereof, by the -

_amount of that portio;i of the pension, and
_ [c)lfpcha.s, bcf‘ore such appointment, received a retirement gratuity in respect of -

- such previous éeriéii:c, b'y'the pcnsio_ﬁ equivaleht of that gratuity.

e s . - s
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THE THIRD SCHEDULE _ - 3

. [See Section 7 (1)] Coe - {'

a) Action taken under the Extradition Act, 1962 (Act No. 34 of 1962) or the 3
Forelgners Act, 1946 (Adt No. 31 of 1946), L ‘;1

b) Action taken for the purpose of mvesngatmg crime or proteetmg‘the secunty of the 31

* State mcludmg action taken with respect to passports and travel documents,
c) Action taken in matters whlch arise out of the. terms ofa contract govermng purely
commercml relations of -the admmlstratmn with customers or- supp]lers except
: where the complalnt reIates to corruptlon, ha:assment -Of gross delay in meetlng

N c0ntcactobllgahons o - ) |

d) Acuon taken in the exerclse of powers in relatlon to determmmg whether a matter

shallgotoacourtornot, S _ _' _' : R .

! *

o ) Actlon taken in respect of removals, pay, dlst:|pl|ne superannuatlon or other

p : matiers relatmg to conditions of servrce of public servants but not mcIudmg action-
[-: S relatmg to clalms for penswn, gratulty, provident fund or to’ any cIalm whlch arise -
on rehrement1 removal or termination of serwce _ -

f} -Action” mvolvmg complamts of corruption in respect of appomtments of those

mentloned in Sectlon 18.

- . 2 G_rantofhonqgrs and_-awerds. '




BTE 9, fedis 23 ST 2002

(2) ‘ In proviso to sub- section (1) of section 34 for the words "twomoaths” the wards
"not less than six months" for the words "twenty four monihs” the words “five
years". For the words "two thousand rupees” the words "ten thousand tupecs”.

and for the words "ten thousand rupees” the words "one lokh rupees” shall e
substituted. ) :

Raipur : ) o Memper-in-ch‘urgc
Dated : .

s, qrW1 9 e T, BEETR ZT0 W ST TRviend, Teeie B 9fkE a9 yafim—2002,
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CHHATTISGARH ACT
(No. 7 of 2007)

CHHATTISGARH LOK AYOG (SANSHODHAN) ACT, 2007

- An Act to amend the Chhattisgarh quAyug Adhiniyam, 2002 (No. 30 of 2002).

Be it enacted by the Chﬁat}isgam Legislature.in the Fifty-eighth Year of the Republit of India as follows :-

Short (ifle and
commencemenl.

Amendment of

. Section 4.

Repul.-

L. M 'T_:fhis'Acl may ‘be called the Chhattisgarh Lok. Ayog (Sanshodhan)
o Adhiniyam, 2{]07. '

2y It shall be deemed to have come.into force retrospccuvcly with effect
from 2nd Novembey, 2002, '

2. . in Section 4 of the Chhatisgarh Lok Ayog Adhiniyam, 2002 (No. 30 0f 2002) ©
) {hercinafier referred to as the Prancipal Acl) - - - _ '

¢)) For proviso 10 sub-section (1), the, fo_llo'wing shall be s-ubslituled, namely :-

“Provided that the Pramukh Lokayukta shall, notwithstanding the 1
expiration of his term, continue to hold office untill his successor enfers
_upon his office.

Provided ﬁ.lrihcll that-

(a) - he may, by writing under his hand addresscd to the Govel‘nor,‘
- resign his office and such remgnauon shall take eﬁ'ecl as soon
as it is ténderéd ; : '

(b} - he may be removed from oﬁ'ce in’ the ‘manner specll'ed in
Section S of this Adhiniyam ”~

(2) In sub-section (3), for the words “six months“ lhc words “one year" shall
be substituted.

3. The Chhattisgath Lok Ayog (Sanshodhau) QOrdinance, 2007 (No 40f2007)j$
hereby repe.aled

W, G5 w1 S W, et €T AT S R, ot 8 ikt TR 2001,
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CHHATTISGARH ACT
(No. 4 of 2009)

' CHHATﬁSGARH LOK AAYOG (SANSHODHAN) ACT 2000

- An Act further to amend the Chhathsgarh Lok Aayog Adhm:yam 2002 (No. 30
of 2002)

Be it enacied by e Chhalllsgarh Legislative Assembly in l.he Slxllelh Yca_r ol‘ the
; chubhc of India as follows — .

o1 () This" Act may be called the Glhal:lisgarh i.ok Aayog (Sanshodhan)
Adhiniyam, 2009.

@ Itextendsto u'a'e whole State of 'c_rmanisga'm, '
(3) " on shall be degmed to have come into fora: reLrospecuvcly with effect from
' 2nd Novcmbcr 2002. . .

. 2. " Forsection 6 of the Chhatnsgarh Lok Aayog Adhmlyam 2002 (@o.-30 of 2002)
* {hereinafter referred 1o as the Principal Act), the followmg secnon shall be
subsututed namely —

"6. ( l') " Subject to the provisions of this K}ihihiyan!, upc}n receiving specific
' information of- misconduct or a “complainl against the Chief

Minister, a Minister or any other public servant, the Lok Aayog may

- -praceed to mqulrc into the matter conmmod therein.

2y . 'SubJecltu the prov:s:ons of thcAdhtmya.m the . Stale Govcrnmcnl

) - maymakc areference Tor i mquuy to the Lok Aayog and on recelp_l"'
o of the -reference the Lok Aayog may procoedlo mquu‘c imo the - -

.matler conlamed thereln ”

3. - _In sub section (I} ofsecnon 11 of the Prmc:pal Act. after lhc word “easlabhshcd" the
words “and in any referénce made under sub saclmn (2) of section 6" shall be lnserled

4. In sitb secuon (]) ofsechon 12 oflhe Pnnmpa! Act, aﬂer the word “cornplalnt" the

words “and a reﬁ:rence made under sub sccuon (2) of sccuon 6" shall be mse.ned

5. The Chhamsga:h Lok Aayog (Sanshodhan) Ordmance. 200@ (No 3 0f 2008) is hereby
- mpealed

R, ! ot B W, GG R Wt S o, TR & kS T SR 2009,

Short I.itlc..

189 (1)

" extent

and Commencement.

Amendment
. Section 6.

- 4mc;.'.|tl.lmenl

Scction 11,

An'lendiﬁ_cc_’nl .
_Section 12,

- Repeal,

uf-

of



	2002CG30.pdf
	2007CG7.pdf
	2009CG4.pdf



